
CENZR^ IRlBUNAl'
PRIlCIPAl. BEICH

ICW OEHiX

0»A* NO* 2898/92 DBCJDED ON s 11 *11 *1992

T«rs«B Pal SNdnta •••

Vs«

Cammlsslaiwr •f Paliaa &Qrs* ••• Raapaadents

CCBjm :

THE HON'BIE SHRI P* C* JAlN* MEMBER (a)

the H0N*BI£ SHRI S* R* SA3^> ICMBER (J)

^plicant thiaugh Sliri S* K. Bhadurl, Caunaal

ORDER (CRM*)

Han'bla Shxl P* C. Jain, IteMbar (a) s

Ha hava baard tha laarntd caansal f« tha applicant

on adalsslon aa well aa on liAexlii relief*

2« The lie ant in thia 0*A* ia an Inapectcr in the

Delhi police* Hia grievance ia againat the nenorandluB

dated 12*3*1992 (Annexttfe-D) lay which a departBental inquiry

in connection with the alleged lapaea on hia part porauant

to the aaaaasination of the then PrUie Miniater in October ,

1984, haa been atarted against hiau His further grievance

ia that because of the pendency of these disciplinary

proceedings, his case for proaiction to the post of /PP has

been k^t in sealed cover which should not have been done

and in that connection he baa assailed Rufte 5(iii) of the

Delhi police (Puniahwent & Al>peal) Rules, 1980* He bea

ordingly prayed for quashing of BeBoranduM dhted

12*3*1992, declaring the aforeaaid rule as ultr^ vires,
for a direction to pronote hiii to the pott ef 4^ end^far
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xestralnlag the xespondeRts fxoe pxonoting any paxsea

juRi<!iX to hln to the poet of |CP« As an latex is# xeilef»
he has prayed fox a dixectlon for his pxoBOtloa to the post
of. a::p Ismsdietely as also fox restraining the pxcnotlon
of his Juniors. However, as subnltted by the learned cbunsel
for the applicant, his U»edlate grievance Is the alleged
delay In conpletlng the departmental proceedings Initiated
against the applicant, which U also substantiated by the
xepresentatlons which he has made to the authorities concerned
In this regard and copies of which have also been filed with

the O.A* Ajocrdlngly, he sufcmltted that this O.A» may be
§

disposed of at the admission stage Itself by giving a

dixectlon to the respondents to complete the disciplinary

proceedings Initiated against him as aforesaid as expeditio
usly as possible and preferably within the period to be
specified by the Tribunal.

3. We see seme merit In the prayer for early completion

of the departmental proceedings. The summary of allegations

was served on the applicant along with memcrandum dated

12.3.1992. He had also pronptly given a reply denying the

charges levelled therein against him. His contention Is

that since then nothing further has happened Inasmuch as no

witnesses have been examined by the prosecution so far.

Accordingly, O.A* 2898/92 Is disposed of at the adalsslon

stage Itself with the direction to the re^ondents to

complete the disciplinary proceedings Initiated against

the applicant vide memcrandum dated 12.3.1992 within a

period of three months from the date of receipt of a ccpy

of this order and thereafter to pass appropriate order by
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the dlscif llnacy aothorlty ajqpedltlously# N&edlass to
state that If the applicant Is aggrieved by the final order
is'passed against him in these proceedings, he would be
free to approach the Tribunal at the apprcprlate tlwe In
accordance with law. If so advised.
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